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Upgradationlmodemisation of existing intemational ailpOftB 
is a oontinuous process and Airports Authority of India 
(MI) has drawn up plana, both long-term and short-term, 
for this purpose. Tho main thrust of .". development will 
be on construction of new terminal buUdlnga, lengthening 
and strengthening of runways, expansion of apron area 
and modernisation of the existing terminal buildings to 
provide better facilities to paseengers. Development of 
Cargo Complexes I. also envisaged to cater to the 
increasing cargo traffic. 

(c) No, Sir. 

(d) The Policy on Airport Infrastructure permits private 
participation/investment in the development of airports. 
Foreign equity participation is permissible upto 74% with 
autolnatic approvals and upto 100% wiltl apeclal 
permission. In the first phase, it has been decided to 
corporatise the existing airports at Mumbai, Delhi, Charmai 
and Calcutta and the proposed new airport at BangaIore. 
These airports have been selected because they handle 
a major chunk of the traffic tollrom India and massive 
Investments are required to restructure the airports to 
make them world class. Corporatisation will bring about 
effective changes in the management. It will also 
contribute to the overall Increase in the productivity and 
will be able to attract investments to Improve the 
standards of service/facilities. The MI is In the process 
of appointing Financial and Legal Consuhants who will 
advise on the various aspects of corporatisation of the 
five airports referred to above. 

Forelsn Capital In Film Production 

't39. 5HRI PANKAJ CHOUDHRY: Will the Miniater 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Government have decided to anow 
foreign investment in film production and other allied 
activities; 

(b) if so, &he details thereof; 

(c) the extent to which this decision will help inflows 
of foreign ill'testrnent; and 

(d) !he eX.tent to which it would help In rnodemiaatlon 
of the film industry and export of films? 

THE MINISTER OF INFORMATION AND 
BROADCASTING- AND MINISTER OF FOOD 
PROCESSING INDUSTRIES (SHRI PRAMOI) MAHAJAN): 
(e) 10 (d) 'ore!gn investment in the fitm sector for various 

actlvitieallke prodUction, distribution, conatruction of 
mu/IIpIexea etc. is already permiaib/e on a cue to case 
basil. 

'140. DR. LAXMINARAYAN PANDEY: Will the 
Minister of INFORMATION AND BROADCASTING be 
plee8ed to state: 

(a) whether adequate ataff has not been provided 
for the amooth functioning of VLPT and LPT centres in 
the remote ...... of the country; and 

(b) if so, the measures being taken to provide 
adequate staff for Ita smooth functioning? 

THE MINls:TER OF INFORMATION AND 
BROADCASTING AND MINISTER OF FOOD 
PROCESSING INDUSTRIES (SHRI PRAMOD MAHAlAN): 
(a) and (b) VLPTs of Doord.rah.n .re unmanned 
InstaIIatione and .. 1UCh, need no steff to operate them. 
For some of the LPTs which aI80 Inctude lOme located 
In remote ...... in the country, h has not been poee/bIe 
to provide staff for want of aanctlon of new poats. For 
lOme other LPTa, only partialltaff eanctIona have been 
issued. To aoIve this problem, the Staff lnapection Unit 
of the Ministry of Finance has been requested to make 
an urgent study of the staffing norms of various 
Doordarshan InataJlations Including LPTs to workout their 
overatl staff requirement. On receipt of recommendations' 
of the SIU, necaasary action will be taken for creation of 
requlalte number of posts 10 that all the LPTa are auItabIy 
manned. 

VlICMt Poeta of Jud .... 

'81. SHRI E. AHAMED: 
DR. SUGUNA KUMARI CHELLAMELLA: 

WiU the Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pInaed to state: 

(a) whMher the Chief Justice of India has recently 
criticised the executive for Its lukewarm 1'8fIpOn88 to tin . 
up the vacancies of judges in the country; 

(b) if 10, the tletaUa thereof and reaction of the 
Govenvnent the,eto; 

(c) the total number of vacanc:iea of judges In various 
High Courts end Supreme Court of Incla as on date and 
the steps contemplatedlbelng contemplated to flU up the 
same; 
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(d) the time by which all the vacancies of judges In 
various High Courts and Supreme Court of India are 
likely to be filled up; 

(e) whether recently there was a controversy/debate 
regarding giving due consideration to the representatives 
from the weaker sections, women and minorities while 
appointing the judges to the Supreme Court of rndia and 
High Courts; and 

(f) If so, the reaction of the Govemment thereto? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS AND MINISTARY SURFACE TRANSPORT (DR. 
M. THAMBI DURAl): (a) to (d) Govemment have seen 
the Press reports to the effect that the Chief Justice of 
India has made certain observations about non-filling up 
of the vacancies of Judges. No communication hea, 
however, been received by the Government of India from 
the Chief Justice of India in this regard. As on February 
24, 1999, there was 1 vacancy of Judge in the Supreme 
Court of India and 138 vacancies of Judges/Additional 
Judges in various High Courts of the country. 

No sooner the Advisory Opinion on the scope and 
extent of consultation in the appointment of Judgee was 
given by the Supreme Court on October 28, 1998, 
appropriate steps to fill up the vacancies of Judges in 
the Supreme Court and the High Courts were initiated in 
consultation with the concemed Constitutional authorities. 
Seven vacancies in the Supreme Court and 36 vacancies 
in various High Courts have been filled up after the receipt 
of the Opinion. Four vacancies are likely to be filled up 
shortly. While it is not possible to indicate a time-frame 
by which all the vacancies are likely to be filled up, 
proposels for filling up more vacancies In various High 
Courts have been received. 

(e) and (f) There is no controversyldebate among 
the concerned Constitutional authorities In the matter of 
appointment of Judges as appointment of Judges of the 
Supreme Court and High Courts is made under Articles 
124 and 217 of the Constitution which do not provide for 
reservation for any caste or class of persons. The 
Government have, however, from time to time addressed 
letters to the Chief Ministers of the States and the Chief 
Justices of the High Courts requesting them 10 locate 
SUitable persons from the Bar belonging to Scheduled 
Castes, Scheduled Tribes, other Backward Clau88, 
Minorities and Women for appointment as High Court 
Judges. 

Bill on s. .... , Hentument of Women 

-82. SHRI S. SUDHAKAR REDDY: 
SHRI SURENORAN CH~GARA: 

Will the Minister of LAW, JUSTICE AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether the Union Government propose to bring 
out a legialatlon in accordance with judgement of Supreme 
Court upholding the dismissal from job of any person 
resorting 10 sexual harassment of women at the 
worlq)lace; and 

(b) H so, the details thereof? 

THE MINISTER OF LAW, JUSTICE AND COMPAN¥ 
AFFAIRS AND MINISTER OF SURFACE TRANSPORT 
(DR. M. THAMBI DURAl): (a) and (b) No, Sir. Since the 
guIde/InesInonns laid down by the Supreme Court of India 
have the force of law uncler article 141 of the Constitution 
of India and tniI existing cMVpenaJ laws and certain labour 
legislations contain adequate prohibitive provisions to 
protect women from sexual harassment at work places, it 
is felt that there Ie no necessity for enacting a separate 
legislation on the subject. 

[Translation} 

Sub-Standllrd quality of Electricity Equlpmenta 

*83. SHRI PANKAJ CHOUDHRY: 
SHRI RAMACHANDRA BAINDA: 

WHI the Minister of POWER be pIeued to 8tate: 

(a) whether large quantum of power goes waste due 
to aub-standard quality of eIeotrtc equlpmenta In the 
country; 

(b) H so, the details thereof; 

(c) whether the Government propose to enact any 
law to punish the manufacture .. of Iub-standard electric 
equipments; and 

(d) II 10, the details thereof? 

THE MINISTER OF POWER, MINISTER OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF NON· 
CONVENTIONAL ENERGY SOURCES (SHAI P.R. 
KUMARAMANGAlAM):. (a) to (d) A large quantum of 
power goes waata owing to energy inefflclei1t efectric 
equipment and appliances. The Government is formulating 


